ITEM NO.11 COURT NO.1 SECTION IV-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 14322/2024

(Arising out of impugned final judgment and order dated 01-04-2024

in WP No. 17387/2023 passed by the High Court Of M.p Principal Seat

At Jabalpur)

VARSHA PATEL Petitioner(s)
VERSUS

STATE OF MADHYA PRADESH & ANR. Respondent(s)

( IA N0.144708/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT )

Date : 26-07-2024 This petition was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr. Santosh Paul, Sr. Adv.
Mr. Rameshwar Singh Thakur, Adv.
Mr. Vinayak Shah, Adv.
Ms. Samridhi S. Jain, AOR
Mr. Chaitanya Dixit, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 We are not inclined to entertain the Special Leave Petition under Article 136 of
the Constitution.
2 The Special Leave Petition is accordingly dismissed.
3 Pending application, if any, stands disposed of.
;;%%?gﬁLSHAN KUMAR ARORA) (SAROJ KUMARI GAUR)

T AR-CUM-PS ASSISTANT REGISTRAR

Reason:
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